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THE MONICIPAL CORPORATION ACTS
(AMENDMENT) ACT, 1989%.

ACT No. 14 OF 1989.
N : _ i , !
: - [4¢h July, 198%.1-
‘An Act further to amend the Hyderabadr
Municipal Corporations Act, 1955, the|
Visakhapatnam Municipal Corporation!

Act, 1979 and the Vijayawada Munlcipalp
Corporatlon Act, 1981. R

Be it enacted by the Legislative-
Assembly of the State of Andhra Pradesh
in the Fortieth Year of the Republlc oﬂ
India as follows:-

1. This BAct may be called the Amendrent
‘Municipal Corporatlon Acts (Amendment) of Act 11
Act, 1989. of, 1956,

*Recelved the assent of the Governor on the 30th June,
1989, For Statement of Objects and Reasons, please see the
Andhra Pradesh Gazette, Part-IV A, Extreordinary, dated the
15th February, 1989 at Page 10.
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Cenltral Act
1of 1834,

Central Act
1 of 1594,

1955~

120 ,
2. In the Hydcrabad Municipal Corporationt ",

(1) in section -147, in sub-section (L), for he
expression “as if such propery were land needed lov
a public purpose witlip the nwamng of e Liyderabuu
Land Acqusitton act, 130y rasl, the expression °in
accordance with ibe provisions ot the Lana Acquisl-
tion Act, 1894 as amended trom ume o thme as il
such -property were land needed for a pubuc: purpose
wiin the meaning of the provisions of the sad Act”
shall be substituted. :

(2) in section 387, in sub-secion (1), Tfor the
words “Compensauon shiall pe pat by the Commis-
sioner”, the expression “Compensation 1n  accordance
with the provistons of the Land Acquisitton Act, 1394
as amended from nme to tme, shall be paid by the

~ Commissioner” shall be substituted.

Amendment
qfeectlon 7
Act 15 of
1979,

Amendment
ol scetion 7.
Acl 23 of
1981,

3. In the Visakhapatnam Muaicipal ‘Corporation
Act, 1979, in section 7, in sub-section (1), the expres-
sion “except Chapter V sections 380, 381, o¥2, 283,
384, 385, und sos I Chapier-X1 ang Lhapter-xul

thercof” shall be omitted.

4. In the Vijayawada Municipal Corporation Act,
1981, in section 7, in sub-section (1), the expression
except Chapter-V, sections 380, 381, 382, 383, 334,
385 and 387 in Chaptcr-XI and Chapter }uII thercof"
shall be omitted. - .
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